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[ Shri P. C. Sethi]

sector means that we will allow the private
sector to come into whatever public sector
projects have been established, like Hindus-
tan Steel. That is not the idea. The idea
fs that wherever the private sector is work-
ing and the finances are coming from the
financial or public institutions, then itis
the Government which would be handling
such private sector projects. It would he &
one-way traffic, not atwo-way traffic.

Therefore, the conclusions of Shri Dwivedy
are not correct .

T would like to say that we are aware of
the deficiencies of the public sector projects
wherever they exist, and all possible
offorts are being made to improve their
lot, and we hope that as far as this year is
concerned we will be able to present a
much better picture to the country.

Ido not want to take more of your

time. T thank you very much and the
House.

MR. DEPUTY-SPEAKER : He may
continue on Monday.
SHRI KAMALNAYAN BAJAJ :

A point was raised about Kashmir. Both
the Prime Minister and the Home Minister
are here. You had requested them to
make a statement. Will they enlighten us
to what has happened in Kashmir ?

SHRI JYOTIRMOY BASU (Diam-
ond Harbour) : A statement should be
made on the floor of the House. You
would appreciate the anxiety of the hon.
Members.

MR. DEPUTY-SPEAKER :
point was made and
them,

That
it was conveyed lo

16.04 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS
FiFTyi-EIGHTH REPORT

SHRI BALJIBHAT PARMAR (Dohad) :
1 beg to move :
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““That this House do agree with the
Fifty-cighth Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the a4th
Macch, 1970."

MR. DEPUTY
question is :

SPEAKER : The

*‘That this House do agree with the
Fifty-cighth ! Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the
4th March, 1970.™

The motion was adopted.

16.05 hrs.

BANKING LAWS (AMENDMENT)
*BILL

SHRI BHAGABAN DAS (Ausgram) : I
beg to move for leave to introduce a Bill
further to amend the Reserve Bank of
India Act, 1934 and the Banking Regula-
tion Act, 1949,

SHRI SEZHIYAN (Kumbakonam) :
The item isin the name of Shri Umanath.

MR. DEPUTY-SPEAKER :
authorised Mr. Bhagaban Das.

The question is :

He has

**That leave be granted to introduce
a Bill further to amend the Reserve
Bank of India Act, 1934 and the Banking
Regulation Act, 1949."

The motion was adopted.

SHRI BHAGABAN DAS : 1 introduce
the Bill.

CONSTITUTION (AMENDMENT)* BILL

(Insertion of new Article 1654)

oft forw ww Wy (wegedY) TSR
wirew, & wems won g fe v ¥
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wfaarr ¥ o gwrew w7 A fagaT
T AW w7 ¥ wqfr & ary

MR, DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a

Bill further to amend the Constitution
of India."

The motion was adopled.

oft forw wer o : & fadws W @
TTE |

CONSTITUTION (AMENDMENT) *BILL
( Amendment of Article 233 )
st forw wr wr (weat) ;- guTSam
wgiEy, & g s gfe o &
wfaar Hamr wwneT £ Ay favae
w1 dw £ €1 wwfa & wwy

MR. DEPUTY-SPEAKER : The ques-
tion is :
““That leave be granted to introduce
a Bill further to amend the Constitution
of India."

The motion was adopted.

oft frw war wy ;& fawos w7 dr
LIl A

16.07 k.

FOREIGN AID (MAINTENANCE
OF ACCOUNT) BILL—Conrd.

By Shri Kanwar Lal Gupta

MR. DEPUTY-SPEAKER : We shall
now take up further consideration of the
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Foreign Aid (Maintenance of the Account)
Bill moved by Shri Kanwar Lal Gupta,
Two hours were allotted and 1} hours had
been taken.Only thirty minutes remain and
we can accommodate one or two Members.
Then the Minister will.speak and the Mover
will reply. We have to complete all this
within thirty minutes.

SHRI YASHPAL SINGH (Dehradun) :
What about my amendment ?

MR. DEPUTY--SPEAKER : You were
not here when the time came.

SHRI YASHPAL SINGH : Kindly

permit me to move it now.

MR. DEPUTY SPEAKER : No not
now,

oft ferw wor wr (Y ) - FaTeT WETEw,

# @ e wv fadaw & gt
W E | 4g ane ww § e g & 4w
FwT T =fe a1 g soard’ W W)
wadfas st snfaw arAe ¥ wofaat
Tt § Afea ww wr wex g A §
fe afx 3w # aoet e faere & frg
¥t 7z famdfr &, &% ga¥ w19 w6l
fgwr oZsz adt B, At x| waw A
¥ wifgy 1 gfrar w1 shgra Tarar d
e arET #Y 7oz ¥ W o & HEET
a1 aglre ar ¥ & fawres © @y
¥ vt frear T ko

16.08 brs.
[ Surs K.N. Trwari in the Chair )

oy ard § e wrondr frmd & qadr
g wE A 3w arwed @ fro fgg-
T ¥ argT wee Gy ¥ o wf 1w
fiaex foar s 41 99 e & g
gadt & o waw A &, W *gHQw
atw §ify ot ? frgam qt fmi w1
e q1, AT wxw  orft o dT T
wf weard ol gurt wi dwwwr dw o
ATy & frdr sl aveToTaE ¥ fawrs

* Published in Gazette of India Extra-ordinary, Partt IT. Section 2. dated 13.3.70



